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Hon. .Kf. Agrawil; J.Mi ■ ■■
gon. Mr. Qbavva. A.m.. •

■ the.

Sri,.s, K, Kalici^etitioner'- 

H eard 'the  counsel a- ,f le n g t h .’ rae facts of the case a\, 

that the petitioner  employed as post Master in  p J . T . .

saspended on 18.3-.85. • ihe  suspension 'was'

on .4 ,9 .8 6 .  . The p e t i t i o n ^  .retired from service 

^ 3 0 . 9 . 8 6 ,  A fte r 'th e  su sp en sio n ^as  passed on -18.3.85,.

She p etitio n er  filed , w rit  p etition  > t^ 26. 3 . 85. for 

t w o .r e l ie fs , n ^ e l y  questioning, the suspension order dated

18 3 8 5 . and the « r i t  In the .nature Of m end^ous  o c « ,9nding

the respondent not to give affect-to the said ord.r of ’ ■

T O ^ i o n .  T h e « „ a s  no other r e l ^ p r a ^ d ' f o r  . Therefore 

« «  prtoa- facie^w ritv  p etition  inffactuous , . as soon

as, suspension'oriier .was revoked. • . ' -

amendment ■ .

• ^ ' t ' l i e r t h  - e .i n g  J  -addition^i •

■** ; supersede by ^ " o r d e r  '

ted 15 . 7 . 80-. TV.O fold^estioni arise^ firstly ,. yhether ' '

^|,- je- cted  being  b e l .t e d  

to be made, does
■Snd secondly, whether the amendment _____ _____

or does not. change^ the nature of the case set up

earlier by-the petitioner . Ihe question also arise^.whsther

to the reliefs atewdy for 

prwi-nal writ petition^n the year 1985,. on account of.events

which, transpired so.on afiter the'filing o£ theVrit oetitiori

The learned eounsel for the petition has urged the '

I

_■ of S e c t i o n  34. of the‘specific relief Act, as

well as the pr^fvlsidn'of order-2 Rule-2 C .p ,^ . in the ’ ■ 

■Instant case .Therefore it also requires consideration- 

whether such such a plea raised by the learned counsel ' 

« ^ o r  is not applicetde .The case is'being aSjgumed <r 

a *e - E » iH ««4 «g - |to ^ 0 ^o ,a y .w ith  a view to provide- - 

an op^rtunatly to the learned, counsel Co.make further 

detaiiy  ̂submission on above matter.

J.M.

“lO

• ;■

i  p  D '
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CENTRAL ilDlIKIBTRATIVE TRIBUNAL 

LUCKMOW BENCH. LUCKHOk?

-X.k,  \ ? ) 8 >

fc'rit Petition No. 1359 of I985

c

Ishtiaq All ................ Applicants.

.'V  Versus

Union of India & ors ............... Respondents.

Hon’ble Mr. Justice U.C,Srivastava, V.C,

Hon'ble Mr. K^Obayya, AcM.

rl'' ^

The applicant was vjorking as a Lower Selection 

Grade in the P & T de|)artin@nt when he was 

served with an order dated 18. 3,1985  suspending 

.him from service. The applicant attained the 

age of superannuation on 3O .5 . I 98I.

2. By this application, the applicant has 

challenged, the suspension order before he could 

; tie superannuated j the suspension order was

■ revoked on 9«9.1986. In between the question

of promotion to higher post occurred and his 

^  junior v/as promoted. The applicant'^ name was

not sent even before the selection committee 

and < his; ease v/as not considered and even kept 

, in seal* ;̂|cover.' After revocation of suspension

order, the applicant moved an application 

for amendn-Bnt which was allov/ed.

3» The plea on behalf of the applicant 

is that he has been wrongly deprived of 

promotional post and in case the wrong 

suspension order could have been withdrawn 

earlier, his case would h^ve been considered 

and he too could hav® groifi&ted,
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There Is no denial of the fact that the post 

was a selection post and the case of the applicant 

vas never referred t.2) the BepGartmentalPJromotion 

Gommittee. As the case of the applicant was not 

referred to the Departmental Bromotion Committee, 

he 00 uld not be selected. As such the plea that 

he is entitled to promotion post w .e .f .' a date 

his junior vas promoted if not actually and 

nationally has got to be rejected in this 

perspective. However, in that view of the fact 

that the department itself was somewhat negligent 

and there w%'»q,lapses on the part of the department* 

It will be open for the department to consider 

the case of the applicant by perusing his iiCRs 

and. give him promotion notionally w .e .f , the

date his juniors were promoted. This will 

rectify the error which has occurred on the part 

of the deptrtment itself, '•h.'- ■: 1

The application stands disposed off with 

this direct! on finally without there being 

any order as to the cost.

V. C.

Lucknow Dated: 

( j lw )
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IM THE HOI»BLS HIGH C0UE3! OP JUDICAIURS Al*'ALLAHABAD,

SITfllG AS LOCKMOW. /<?

Writ Petition lo. o;‘ 1985.

. Islrtiaq All ........................................ ..P etitioner .

versus

Union of India stnd o t h e r s S e s p o n d e n t s .

I N D E X  '

Index Page No,

1* Writ Petition. . .  • •  • ••

2. Annexure- 1 Copy of representation made to the
--------  Hon'ble Minister for Communication

by the petitioner. . ••

• • \1 - 9

. .  i p - l L f

3 . Annexure- 2 Representation made by the_petitioner I S  ”  1 ©
fe to the P .M .G .) U .P . C ircle ,i. •*

4 . Annexure- 3 Extract of the Gradation List.

5, Annexure- 4 Representation made to the Post 
’  ̂ Post Master General D .P . .

6 . Annexurs- 5 Snspenslon order of the petitioner 3 , ^  ~ -3 L
' ......^  dated 18-3-1985 ‘ . • ••

1

7 . Affidavit in support *of the «rit petition . .

8 * Application for interim order

s.

Dated LUGkno\¥i 
March ,1985

' " r \

(/S.K. Kalia)
Advocate,

Counsel for the Petitioner.



IN TB.E HOM»BLS HIGH G0UE2' OF JUDICATURE A3? ALLAHABAD*.

» o
S I I T I I G  I T  LUGKNQWi 

frit Petition lo.

fi Ishtiaq Ali, aged abotit 57 I r s . ,

^  son of Sri Imam Uddin, Assistant

Master, Hardoi Post Office, 

H ardoi. ,
Petit ioner.

versu s

. c

■.xNy

1 . Union of India, through Secretary 

Department of Gommunication, S 

Kei/ Delhi.

2. post Master General, U .P . Circle, 

L n c k n o ^ .

3 . Saperintendent of Post Offices, 

Hardoi.

4 . Shri K.M . Lai, Superintendent of 

Post Offices, Hardoi.

Eespondents.

Writ Petition under Article 226 of the 

Constitution of India.

To

The Mon>b\e the Chief Justice and his , ,,

Companion Judges of the aforesaid Court.
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iShe humble petitien of tlae petitioner, above 

named, respectfully showeth as under j

1 . $liat the petitioner was initially appointed

as a Clerk in the |epartment of Posts and telegraphs, 

in the year 1947.

2 . That after a long service of about 27 years,

the petitioner was selected for Lo??er Selection

Grade and was appointed as a-such when he was posted 
t

in Lakhimpur Kheri.

/
' *

'Q

V

''Or(, A

3 . Shat it may be stated here that in Sitapur 

Division of Posts and telegraphs Department, there 

i?are- 3 districts, namely, Lakhimpur, Sitapur and 

Hardoi tfe® but the said Iti.vision was subsequently 

bifurcated into three Divisions and each district 

which was a part of Sitapur Division, became 

separate and independent Division, fhe Divisional 

Head in the Posts and felegraphs Department is 

the Superintendent of Posts Offices.

4 .  £hat in the year 1979, the petitioner was 

transferred as Sub-Post Master, Beniganj, L .S .G . 

Office in Hardoi Divisior^

5* Ihat it may be stated here that Sandila 

Sub-Post Office Ti?as also under Hardoi Division 

which ^as subsequently upgraded as Head Office under 

Hardoi Division. Noij in Hardoi Division there are 

1150 Head Offices^at Sandila and the®* other at 

Hardoi.
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6 . : m at on 28-2-1981, the petitioner was

transferred from BeniganJ to Sandila as Supervisor 

A .PJI. (Savings Bank) and he joined there on 

2-3-1981 (1st March being Sunday).

■ 1

7 . fiiat the petitioner i?as served T^ith a 

ehargesh'eet on 10-9-1982 and iias required to 

reply the same.

■

8 , That in vie« of lack of relevant documents 

the petitioner could not give proper and suitable 

reply and as such he demanded for supply of docu­

ments but he was never supplied the same. An 

ex-parte action was taken against the petitioner 

and vide order dated 28-1-1983 passed by Sri 

It.M. Lai, Superintendent, Post Offic.es., Hardoi^ 

the increment for two years without affecting 

future incranents, were stopped. It may, however, 

be.stated here that the petitioner had already 

been given increments aaid was draining the last 

pay of his scale which he is still drawing.

9. That feeling aggrieved by the action of 

Sri K.M. Lai, Superintendent of Post Offices, 

in taking ex-parte action, he preferred an appeal 

on 10-3-1983 to the Eegional Director of Post

O ffices. The said appeal

as as a 

to "  “t tile i'
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appeal which -was sent through proper channel, 

never reached the Regional Director and the 

petitioner made complaint against Sri K.M, Lai.

!Ph0 petitioner lastly, aftsr being a victim of 

illegal actions of Sri K.M* Lalj made a represen­

tation to the Hon’ ble Communication Minister, 

Government of India, New Delhi on 23-2-1985 i?hich 

was receifed on 26-2-1986. A true copy of the 

said representation is being annexed as Annexure- 1 

to this petition, fhe appeal of the petitioner is 

still pending before the Regional Director.

10 . That the name of the petitioner was not 

sent for confirmation in U .P . Circle and as such

he made a representation to the Post Master General, 

U .P . Circle, Lucknow, in person which was received 

on 5-2-1985. 3?he said representation was given in 

person in the Office of the Post Master General, 

which TsJas received on the same day, A true copy 

of the said ^^representation is being annexed herewith 

as Annexure- 2 to this petition.

' o

11 . Shat on 21-1-1983, the petitioner ?̂ as 

transferred from Sandila to Sandi Sob-Office (20 per­

cent office). Ihe effect of transfer of the peti­

tioner to the said Sub-Office was that he lost

Es. 35/- per month which was being paid to him as 

allowance in Sandila office.

12. That vide order dated 1-6-1984 the petitioner

« • . . 5.



4-

-4.

...

-  6 -

ifas transferred to Hardoi Head Office as Asstt. 

Post Master and vide order dated 7-12-1984 he 

i?as required to officiate as Post Master M  in a 

leave vacancy and he officiated as such till 

31-1-1985.

13., Ifhat it nay be stated here that in the 

Gradation List, Hardoi Division, as corrected upto

1-7-1983, the name of the petitioner finds place 

at si. no. 4 of Postal Assistants, the name of 

Sri K .N . Saini and Sri S.D . Shokla find place at 

serial numbers 5 and 6 and the said fact is indi­

cative of the fact that’ the petitioner is senior 

to Sri K . I .  Siuai Saini and S .D . Shukla and vice- 

versa Sri S .D . Shukla is Julfiior to the petitioner 

and K .I .  Saini.

-4
14. Shat the date of birth of the petitioner is 

18-9-1928 and he would attain the age of super­

annuation on 30-9-1986. 4 true extract of the said 

GRADATION LIST, as is relevant, is being annexed 

herewith as Annexure- 3 to this petition,

15 ., That vide order dated 31.1.1985 Sri S.D,Shukla, 

who was linior to the petitioner and Sri K .N . Saini 

was appointed as Post-Master Sandila Head Office 

superseding the claim of the petitioner. The peti- 

l^ioner against illegal action of Sri K.M. Lai, the 

Superintendent of Post Offices, made a 2^® representation

. .  * . 6 • '
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t ot h e  Post Master General, U .P . Circle, Lucknow. 

A true copy of tbe said representation is being 

annexed heremth as Anne jure- 4 to this petition.

16 , That frcsB "what has been stated above, it 

is abundantly clear that §ri K.M. Lai, Superinten- 

dent of Post Offices, was bent upon harrassing 

the petitioner and to mar his service career, 

fhe petitioner is to retire in 1986 itself and 

in case he is deprived of his valuable rights 

he \^ould suffer grave and irreparable loss.

17, That the petitioner has been served m th 

an order dated 18-3-1985 on 25-3-1985 suspending 

him \̂ ith immediate effect. 3?he order as received 

by the petitioner is being annexed herewith as 

Anne jure- 5 to this petition. A perusal of the 

said order would reveal that the said suspension 

order has been passed without application of mind. 

Under Sub-Sulr (1) of rule 10 of the Central 

Civil Services Classification Gontarol and Appeal , 

Rules, 1965, an employee can be placed under 

suspension if  any departmentai proceeding is 

contemplated or pending against him.

18. T'hat from a perusal of the order it does

not reveal whether the departmental proceeding

is pending or contemplated against the petitioner,

and a cyclostyled order of suspension has been

passed against the petitioner. It Is also not

• • # • 7 •

1

\
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indicative as to ishat was the ground for suspending 

the petitioner.

19 . That the petitioner is advised to state that 

it i!as incumbent for the appointing authority, the 

Superintendent of Post Offices', to have indicated 

the reasons for suspension in the order itself

so that the petitioner could know as to vshat iraas the 

reason and ^hat is the reason for suspension order.

20 . 5hat it may be further stated here that

Sri K .N . Saini has also been suspended in the month

of March 1985 itself .

\

21 . 2?hat the order of suspension of the peti­

tioner has been passed by way of punishment and 

to harrass the petitioner.

2 2 . 2hat feeling aggrieved by the order of 

suspension dated 18-3-1985 and having no other 

alternative and efficacious remedy, the petitioner 

begs to invoke the writ ;juri.sdiction of this Hon^ble 

C o u ^ , inter alia, on the follomng -

- G R 0 U M B S .

V

I .  Because the order of saspension dated 18-3-1985 

has been passed in a most meehanleal and arbi-

trary manner*

I I ,  Because the Ouden 0f

»ithout application of mma.
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I I I .  Because the order does not indicate ‘whether 

the departmental disciplinary proceeding 

is pending against the petitioner or it is 

only contemplated. 2his fact also supports 

the contention of the petitioner that the 

. appointing authority has not applied his 

mind i»hile passing the suspension order.

I¥. Because no reason has been assigned in the 

suspension order for suspending the peti­

tioner.

r-

? . Because the petitioner is advised to state 

that in the suspension order reasons for sus­

pension iKfe itself the reasons for suspension 

need to be specified so that the employee 

could know the ground of his suspension. ,

? I . Because no departmental disciplinary proceeding 

is pending against the petitioner.

V II . Because the order of suspension has been passed 

by way of punishment and to deprive the 

petitioner of his right of being promoted' 

to the higher post.

(

\

V II I .  Because the order of suspension is malafide.

IX. Because the order of suspension is illegal 

and without jurisdiction and liable to be 

quashed. .
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P r a y  e r

fUSRSFORS, it is most respect folly prayed 

that this Hon*ble Court may kindly be pleased to :

(a) Issue an order, writ or direction in the nature 

of certiorari quashing the order of suspension 

of the petitioner dated 18-3-1985 contained in 

Annexure- 5 fo the writ petition.

s.

(b) Issue an order, writ or direction in the nature 

of mandamus commanding the respondents not to 

give effect to the aforesaid order dated 18-3-1985.

(c) Issue any other order, writ or direction -ssfhich 

this Hon.‘ ble Court deems just and proper in the 

circumstances of the case.

^  (d) Award costs in favour of the petitioner.

(S .K . Kali a)
Dated Luckno?i;. Advocate,
M a r d i ^  ,1985. Counsel for the petitioner.
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IN  THE SOi\"BLii-Hiaii CCUi.iT OF JU^j ICATUT;^ AT ALLAiiABAD 

LUCi,£i‘jOV/ BiiiislCH LUGiiNCtii/'

Writ Petition Wo. of 1985

Ishtiag Ali

Versus

Union of India and others

.Petitioner

0pp.Parties

Annexure No.l

To,

The Honourable Sri Eaiii Wewas Mirdha, 

Comraunieation Minister,

New DeiM

Subject jCoaplaint against Sori S.M. Lai SupBEin- 

tendent Fost,Hardoi regarding imposing

wrong charges due to personal grudge tneatally

and physically loss in any how.

Sir,

With due respects and humble submission I 

be to state the following few lines for your kind 

consideration and enquiry' in the cases.

(1 ) Non submission ray name by Shri IC.M, Lai, 

Superintendent Posts Hardoi for confirmation 

to circle office in L.S.tr, cadre general 

line.

(2) Non subiaission ray appeal to -uegional 

Director Postal Services Luc,,£i.iow fahich was
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sent through Post Ma'st Sandila H.O* under 

R.L. No. 333 dated 10,3.S3 (proper Channel) 

and other copy was sent as advance by panel 

charges fee to B .P .S , Lucknow under Sandila 

R.L, ^No, 393 dated 10.3.83 which was detained 

hadly by Shri K.M, Lai Superintendent Posts 

Hardoi in l^i,3.83 at Lucknow by the help 

of dealing official.Hence the case is lying 

unsettled at Lucknow circle office.

(3) Unnecessary transfer from Sandila H ,0, as 

A,P,M, (SB)to Sandi Sub Office 20 percent 

with loi^s 35/- 30,11.83 Supervisory allowance 

without completing tenure as joined at 

Sandila H.O. on 2.3.81 and transferred on 

21.6,83.

(4) .Unnecessary stoppage of increment for two 

years for non maintenance register of high 

Value ¥/Ds while Shri K.M. Lai- Superintendent 

Posts Hardoi has signed'on checking register 

in every inspection.

«

It all above denotes that Shri K.H. Lai 

Superintendent posts Hardoi has bad feelings against 

me and wants to give mentally and physically loss in 

any how.



,
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Tiierelore it is oiy request your honour to 

kindly look into my cases, so that I iaay not suffer 

any loss mentally and physically by Shri K.M.Lal
*

Superintendent Posts,Hardoi,

For this act of kindness I shall even pray 

for you long life and properity.

Yours faithfully,'

Sd/- Ishtiaq Ali 

A.P.M.Hardoi H.O. 

23.2.85

iL..
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IN TilE IIIGJ COUilT OF JUi)iCAW*tJi AT ALLAil îBAD

V

LUGiCIvD:̂  BBI>lGu LUC.:ilC./

rfrit Petition l\o. of 1985

A -

y

.Petitioner

Opp-parties

Ishtiaq Ali

Versus

Union of India and others . .
«

Annexure No.2

To,

The ."ost Master General,

U.P,Circle Lucknow,

Lucknow.

Subject :Non confiiimation in L .S .C . Cadre(Gen.Line) 

Postal in circle L ist .________________________

Respected Sir,

l/ith regard I have to pray for consideration 

as under i-

1 .
2.

3.

I am working as A .P.ii,, at ilardoi li.O,

I was appointed as postal clerk with effect

*

from 5 0 . 5 . Continously,

I

I am working in L .S .C , with ef::.ect since 

197^ and drawing pay Rs. 640 per month since 

July 1982.

My name has been omitted from the circle 

confirmation list for L .S .C . Girduiated by



-

-2-

by your office under Memo No. Sl!A/763-SC/i[V/7 

dated at Lucknow 1,8,198^.

5. The list has not been circulated by S,Posts

Hardoi. I have come to know this omission 

from other H .O ,.

gRAYSE

I have to-pray with regard that I may-also 

kindly be confirmed in L .S .G , Cadre as my Juniors have 

been confirmed.

I shall be highly obliged for this act of

kindness.

> .

Dated ; 5.2,1985

Yours faithfully,

Sd/- Ishtiaq Ali 

A .P .M ., Hardoi,H.Oy
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by your ofiice under Metao No. STA/763-XC/.XV/7  

dated at Lucknow 1.8,198^.

5. The list lias not been circulated by 3 ,Posts 

Hardoi, I have come to know this omission 

from other H ,0 ,.

PRAYSE

I have tO'pray with regard that i raay-also 

kindly be confirmed in L .S .C . Cadre as i«y Juniors have 

been confirmed.

I shall be higialy obliged for this act of

kindness.

Dated : 5.2.1985

Yours faithfully,

Sd/- Ishtiaq Ali 

A .P .M .,Hardoi,H.Ov

I
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IN Till HON'BLK HIGH COURT OF JUDICATUiilii AT ALLiiHABAD

LUCKNd/ BiiJlCH LUCKI'ia  ̂ - , , .

Writ Petition No.

Ishtiaq Ali

Versus

Union of India

Annexure Mo,3

of 1985

. , . .Petitioner

, Opp-parties

INDIAN POSTS AM) TELEGRAPHS DEPAllTHSFT 

OFFICE OP TMS SUPDT. OF POST OFFICES EARDOI

BxN’ HyffiDOI

To,

The P.K.iiardoi/Sandila 

All 3 ,P.Ms in Hardoi Dn.

All IPOs in Hard'oi Dn.

«

All ASPOs in Hardoi Bn, •

No. B/Rlg 20/Gradation list/Corrrec dt, at Hardoil5,6 ,8^

Sub : Divisional Gradation list correq,ted upto

1 .7 .8 3 (Recorded vide C.O. No.STA/12-XG/78 

/8  dt. 8 .9 .78 .

A copy of Divisional Gradation list corrected 

upto July 83 and recortor vide 0 . 0 . 'No.STA/12-XG/78/8 

is sent herewith. The seniority of the officials 

appointed during the period from 22.6.49 to 21 . 12.59 

has been in terras of the orders contained in 13.G. P & T 

New Delhi letter No. 45/l/7^/SFB-ll dt. 12.4.78 on the

.................................... 2



-2-

4-

basis of the length of continuous service in the 

grade as well as service in equiveient ĝ ’ade except in 

the categories mentioned below,

le The seniority of exempted catgory of persons

has been fixed by continuing their length of

service in the grade froo the Bate froia which 

they were exempted from appearing in the 

recruittaent exaiaination, '

2.

: >

3.

The seniority,of persons who failed to pass 

the confirmation examination within the 

prescribed period and proscribed.nuiabers of 

cnances has been fixed froa the i)t te of 

their passing the confirraation in the special 

chance or froEii the date of their being exempted 

from passing the confirmation examination 

as per note (2) below rule 25^ of P & T 

mannual ?o}, IV.

I ' :

The seniority of transfers under rule 38 has 

been fixed according to the provisions of 

the rule ibid as aeaanded from time to time - 

as it existed at the time of transfer of 

particular eiapioyee.

The seniority of the rest of the officials



A
n

-3--

belonging to the period to 22.6*49 and after 21,12.59 

has been fixed according to the normal rules.

4--

Please sirculate this amongst the members of 

staff and keep it on record after obtaining their 

signature as there on. Any discripancy pointed out by 

the officials in the gradation list should be submitted 

seperateiiy to this office for consideration and
N  *

necessary action.

All the SPI'is and PMs will send a certificate 

below within three days of the receipt of this letter,

Sd/-Illegible 

Supdt. of Post Offices 

Hardoi Bn. Hardoi

Certified that the Divisional Gradation

list has been circulated to all the taerobers of the

staff working in my office and their signatures have

been kept on record.

Date Stamp PM/SPM

Seal

-m
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LUCKHOW BENCH LUCiiNOW

Writ Petition No. of 1935

>

Ishtiaq Ali

Versus
' ' - 

Union of India and others

. , , ePetitioner

. . . .  Opp-parties

To,

The Honourable Sii D,S?Sakal Kale 

Post Master General,

U,P.Circle Lucknow.

Lucknow.

Subject : Irregular arrangesnent for the post of 

Post Master Sandila HO ( H.3G ll)

Sir,

I beg to state that I am working as A.P.M. 

Hardoi H.O. and senior most candidate as per gradation 

list of U.P. circle in Hardoi Division, that Shri 

S.B.Shukla junior to me is officiating as Post Master 

Sandila HO since 1 .2 .85 after retirement of Shri 

U.S. Dixit who was officiating previously.

Being senior most candidate of the Division

I would have ordered to officiate as Post Master

Sandila HO,but due to personal grudges, Shri K,M,Lal '

........ 2



>
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S,Posts Hardoi is not doing so even after requesting

him taany times.

A-
Kindly look into the matter and arrange

that I Hiay attain the benefit of mj' seniority.

For this act of kindness I will even pray

for your long life and proseprity.

Yours obedient

Dated 16,3«85 Ishtiaq Ali 

A.P.M. iiardoi HO



Tii-ii .ilG-a GGu.l'i CiP JuUlGA^J .a AT ALLA^iAUAB

LUv.Ki;(}; Biiix-Xih

’irit Petition No. of 19S5

A -
Istitiaq All

Versus

Onion of India and others

Petitioner

Opp-parties

Annexure iJo.5

<o /  l:miAK posts M-1D Ti'LEGRia-’H DSPj«T îEH'iî .

SUPDT.OI? PCST OPPIca »\RD01 WISIOR I-IARDOI

Memo
"-s.

Dated at Hardoi the.1,9.

l^Greas =: j.ylinary proceeding against sri.«*

• . .?C L l  > • W.*. e. H / . p  i . . . .

is Gontemplated/pending.

/  i HOW/therefore,, the undersigned^ in excercise of the

" powers conferred by • s^alq-rals(i) of Rule 10 of the Central 

Civil So:.rvxces (classifiaation,Centrol and ^PPeal)^ Rules.

1965,hereby places the said shri.T, ..........

under suspension with immed.iate effect.-

It is further ordered that,during the period 

that this order shall remain in force the Head^.arter. of Sri.

. i ^ l U . . P .; . .

should be. M O ^ d d r ) , o and the said Sri^-^vt

.. ® 9 o shall, net leave the headquarters.; without 

dbtaining the previous pvinnission of the under ^gned.

Supd-Up̂ -̂ -̂ ost officers;, 
jHrfSr ,̂oi Dn, Hardoi^

S r i ! E v J ? i o , ^ . . h X s . .V A cH X cki. . H . ' . Q

ora,ers-. ceg-ai-dlng subsistance allowance admissible to his 

during tbs period of his suspension vjill issue separately.
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IN SHE HON'BLE HIGH G0UE3) OF JUDICATURE AT ALLAHABAD,

SITTING AT LUCKNOW.

/ /
1985

AFFIDAVIT
36

H I G H  G O U R T

V

8c: /

Affidavit

in

Writ Petition No. of 1985.

IshtisQ Ali • • • • • • • • • • • • • • • • • • • • • • • • • •  P@titions2?»

versus

Union of IndiS'- and others ............. Respondents.

I ,  Ishtiaq Ali, aged about 67 years, son 

of Sri Imam Uddin, Assistant Post Master, Hardoi 

P o ^  Office, Hardoi, do hereby solemnly affiian and 

state on oath as under s

1 . That the deponent is the petitioner in the 

above mentioned vsrit petition and is converse  

^ith 'the facts of the case.

2. That the deponent has read the writ petition 

and fully understood contents thereof.

3 , That the contents of paras 1 to 18, 20 

of the vjrit petition are true to the own knovsledge



-  2 -

of the deponent and those of paras 19 and 21 and 22 

of the vsrit petition are believed by the deponent 

to be true.

4 . a?hat the Annexares no. 1 to 4 of the urit 

petition are true copies and Annexure no. 5 is the 

original copy as received by the petitioner.

Dated Lacknow: 
March ,1985. Deponent f,

Coû l, ivi * **̂'■‘3’

(K.AC 
Oa

I ,  the deponent above named, d<^?erify 

that the contents of paras 1 to 4 of this 

affidavit are true to my own knonledge.

No pa2?t of it is false and nothing material 

has been concealed, so help me God.

Dated Lucknow: 
March ,l f 86 . Deponent(.

I identify the deponent isfho 
has signed before^me.

Adv

Solemnly affirmed before me on 

at /o 3 o A .H .A

the deponent who is identified by

by Sri A'J-’-

•Sri

Clerk to Sri

Advocate, High Court, sitting at Lucknow,
( ■

I have satisfied myself by examining the deponent 
tihat he understands the contents of this affidavit 
which have been read over and escplained by me.
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IN m s EIGI«BLS HICxH:-COURS of judicatuee atIallahabad

■ S I T O T G  AI

G.M. Appln. Ho . '2 S ^ ^ ( W )  of 1^85.

Stay Aisprication. . .

Ishtia^ A ll, son of Sri imam 
Uddin, Assistant Post Master, 
Hardoi Post Office, Hardoi.

In res

Writ Petition Ho. ^

P et it ion e r/Ap pli c ant.

of1985.

Ishtiaq Ali .......................................... . Petitioner.’

/

versus

1 . Union of India, through Secretary,

Department of Gomraunieation,

. Nei Delhi.

2 . post Master General, U .P . Circle,

Lucknow*

3 . Superintendent of Post Offices,

Hardoi.

4 . Shri K.M. Lai, Superintendent of

■ Post Offices,, Hardoi.

I' The petitioner/applicant above named respect­

fully begs to submit as under :



I

>
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1 * Th^t the fetitioner bas preferred the afore­

said writ petition against the order of his suspension.

2 . That the petitioner has sanguine hope of

success in the writ petition.

3 . Ihat the petitioner/applicant would suffer

gra'^e and irreparable loss i f  the impugned order

is not stayed pending disposal of the writ petition.

'  P r a y e r

WHSREFOHS^ for the facts and reasons stated 

above and in the accompanying writ petition, it is 

respectfully prayed that this Hon‘ ble Court may 

kindly be pleased to stay operation of the order 

of suspension of the petition dated 18-3-1985 contained 

in annexure-5 to the writ petition and may pass 

such other ordera as this Hon’ble Court deems just 

and proper in the circumstances of the case pending
*

disposal of the writ petition.

(S .K . Kalia)
Dated Lucknow: Advocate,
March 1985. . ■ Counsel for the Petitioner.

^7
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Before Hon-bl3 Circuit Bench i-«cl.no«. ^

C.iVu App^
l o 1  of 1990. 

> 0 . ' /

In re*.

Petition l^o.T/llVo
of 19 6  7  Cr)

>
Xshtiaq M i

Xshtiaq M i

. ......

In re:

■ .  ........... Petitioner

VS.

Union of Xndia S. others

r--. r

' ■ AEElicatisn-Jof_»J3®Si!-*

0f„the^petitipn 

The abovenaraed petitioner/applicant most ,̂

humbly submits as under :- j

J
1 . , That due to certain inadvertence-and J  

sight some facts -could not found place in the‘ 

and the same -may be allowed to be included i 

petition in the interest of justice.

2. That the fa c t s  which petitioner v /

bring on record through th is mendfnent f ! 

not occasioned at the tiitime of f i j /

3.

df t^r f'

aph humber.

to h,



>

. 2 .
paragraph 15-A to the petition;-

«15-A- That vide memo number B-2/HSG/Gent 

dated 15 .7 . 1986, Superintendent of Post Office 

Hardoi Division,Hardoi-241001 promoted Sri S.D. 

Shukla A.P.M.Sandila as H .S.G .IX

superseding the petitioner who happens to be senior 

to Sri S.D.Shukla and Sri K.N.Saini. This act of 

opposite party no.3 is arbitrary,illegal and 

wanton exercise of executive fiat. Petitioner

* several time represented against the same but 

-opposite parties put no heed to it. A true copy 

of promotion letter dated 1 5 .7 .8 ^  and representation 

dated 17.11.88 are being annexed herewith as 

Annexures No. 3-A and 3-B to the petition.

)■ ■

4 . That after ground number XX following

grounds may be permitted to be added as grounds 

number X and XI

J '

5.

the act
” (X) Because,/ignoring the claim of promotion 

of the petitioner and promoting person 

junior to the petitioner is arbitrary,illegal 

and wanton exercise of executive fiat.

(XI) Because,i^KKKXK^xt non consideration of 

the claim of petitioner for promotion by 

Departmental Promotion Committee and non 

following of the procedure of Seal Cover 

was arbitrary,illegal and against'the 

Article 311 of Constitution of India.“

That after the prayer number (b) following



.3 .

m be permitted to feddea as prayer number (b )(i):-

-.4--

” (b )(i) To issue an order or direction to

opposite parties to deem petitioner promoted 

on higher post on v/hich his juniors were 

promoted deeming the rightful claim of 

petitioner and award him arrears of salary 

as such and compute the pension of the 

petitioner accordingly alongwith interest.^'

Wherefore,it is most respectfully prayed 

that this Hon’ ble Tribunal may be pleased to 

allow the amendment application by permitting the 

petitioner.to amend the wKxt petition in the 

manner set forth above. .

>

'.■a*-'.

Lucknov/: dated 

February 27,1990.

\ M M

( Sudhir Fande ) 
Advocate.

Counsel for the petitioner/

Applicant.
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Before Hon’ bie Central Administrative Tribunal

Circuit Bench,Lucknow.

Petition No. of 19

Ishtiaq Ali ~ .......... Petitioner

vs..

Union of India. ^ others - ......Respondents,

Annexure Np.3”A

GOVERNMENT OF IM3IA :

O/O The Supdt.of lost Offices Hardoi Un.Hardoi

Memo.Ko.B-2/HSG/Geni.

Dated at Hardoi,the 15 .7 .85

• t

In pursuance of C.O.T'io.Sr/'i/i8i-AvSy'^HSG/86/2 

dated 8 .7 .8 6 ,Shri S.D.Shukla A.P.M.Sandila H.O.ls 

ordered to be promoted in H .S .G ,II  cadre purely on 

adhoc basis and allotted to Dehra DoonRegion.

Supdt.of Post Offices 

Hardoi Dn.Kardoi-241001

Copy to

1. Official conceDrned.

2. P.M.Sandila H.O.

3. D.P.S.Uehara Doon Region Behra Doon with the 

request that the orders for posting of the 

official may kindly be issued at the earliest.

4-r5.0/C and spare.



Before Hon’ ble Central Acimirdstrative Tribunal

Circuit Bench,Ijjcknov^/.

 ̂ Petition I'̂ o. of 19

• Xshtiaq Ali - ........Petitioner

• . ’ vs.

Union of India 8. ’others - ....Respondents.

■ To

The Post Master General,"

U.P.Circle Lucknow 

. • . Lucknow

2260C1

Subject:- Non confirrnation in L.S.G.cadre( Gen-line) 

postal in circle list.

S ir ,' ■ .

With reference to Ministry of Personnel,

Public Grievances and Pension,Department of Personnel 

-and Training, CM No. 22011/2/86 -Eastt(A) dated 

12.1.88, I beg to state as under

t

hli

\o K.
K

2.

3.

1 . That the last post I held was as- A.P.M.Hardoi

H.O.frcm which I retired on 30 .9 .86.

That in the Gradation list,U.P.Circle, my 

name was at S.N.935. . '

That detailed- information for confirmation 

of the officials in L.S.G.Cadre was called for 

under P .M .G .(U .F .) by letter.No.STA/763-XC/ 

XV/2 dated 31.5 .84 and Supd.Post Offices Hardoi-
■ -a.

Division Hardoi, Sri K.KULai'(late} compiled it from

S.No.876 to '1401 and sent it ’ to P.A'i.G,U.P.Circle: 

Lucknow as desired.

4. That the applicants name was on S.I'v.935



m

and" most senior in Hardoi Division Hardoi but 

unfortunately it was not included in the list sent 

to P.M .G .U .P.Circle Lucknow and consequentiiy while 

applicant's juniors were promoted, and-confirmed, 

and fior no fault of his, the applicant v«?as left out.

5 , That the list of confirmation was not

circulated by B.Fost Hardoi Sri late,K,M.Lai,Supdt. 

of post office Division Hardoi,as it thought to 

have been and the applicant named ignorant above 

the great injustice,thus perpetuated against him.

6 . That when the applicant I came to know 

about it from other sources he made a representation 

16 your honour on 5 .2 .85  calling your kind 

attention to this glaring discrimination against him.

A

i m f  f \  \ 

l|i\
4 ' ^

7 , ’ That in the above representation of applicant 

your honour enquired about it from Supt.Post Offices 

Hardoi and he in his. report in this respect admitted 

that the applicants name was in advertently left 

out.He in his report further admitted that the 

applicant was senior most in Divisional Gradation 

list of Hardoi Division and there was-no justification 

for non inclusion of his name in the gradation list.

He put the blame ;of this omission on Sri Bhagat Ram 

Bajpai,office supervisor and consequently reported 

that Disciplinary proceedings were initiated 

against him for this lapse.

8 . That in fact, because the applicant had 

made several complaints against Sri K,M.Lal(late )

S.Posts,Hardoi,the omission of rny name in the



gradation list was deliberate and this specifically 

done by superintendent himself to harm and prejudice 

applications interests.

9 . That vvhile the enquiry'- about the oroission

of applicants name from the gradation list %'as under 

your.kind consideration the said Sr K.M.Lai( late)

S .Posts Hardoi got a false F.I.R.Loaged against 

applicant by Sri Yograj Pathak A.S.P.Sandila on 

f .4 .85  in respect of a frivolous matter and convered 

to get me suspended on 18.3.85 without any enquiry 

on the applicants representation 6.2.85 sent 

through Post Master Hardoi alongwith seven enclosures.

l(

10. That however I was found innocent of any

guilt vi^hatsoever' and applicant v̂ as reinstated on

9.9 .86  and was posted as A.P.M.Hardoi H.G. and his 

full salary and allowances for the suspension period 

were duly paid to him. -

11. That in consequence of his uncalled for

one year ,6 months and 9 days for suspension period, 

the applicant v̂ as made to suffer again in loss of 

seniority and pay as well as other allovvances.

12. That in fact the applicant v>/hose S.^i.Was

935 in U.P.Circle Gradation list Lucknow is entitled 

to receive the salary and other ailov /̂ances which 

have been granted to the official enrolled at S.N.

936 in U.P..Gradation list Lucknow Circle.

13. That this app>lication may kindly be treated



, .4 . : /  . „ .

as notice u/s 80 C.P.C. ana in case the applicant:is 

deprived of his legally due salary and allowances 

he in the expiry of the prescribed period would 

be forced to seek his remedy from the competent 

Tribunal or Court.

14. That the applicant humbly prays that he has 

spent the hest part of his life in the service of the 

Department and the Department should consider his 

case sympathiticaHy vdthout any further delay. '

Wherefore,it is prayed that the salary and

■ other allowances from which the applicant was deprived 

for no fault of his may kindly be remitted to him 

at the earliest possible date. He shall be grateful/.

A

Dated 

17.11.<88 ’

The copy of Ministry 

of Person'nel Public „ 

Grievances and

Pension OM Ko.22011/ 2/86  East(A) 

dated 12 . 1.88  is enclosed h /w / ’

Faithfully yours 

Istiaq Ali

Retired A.P.M.Haraoi H.C, 

at ''illage Kodauri 

P .C .S and ila (Distt.H ardo i )
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Before Hon'ble Central'Aaniirdstrative Tribunal,

Circuit Bench Lucknov;;.

Fetiti of 19

Ishtiaq M i - . . .  .Petitioner

vs.

Union of India & others -- .Respondents.

Affidavit in support o-f the . 

ame.ndnie n t ;app lie at ion.

J-

I, Ishtiaq Ali aged about.62 years,
/

' son of Sri ,Imam Uddin, Resident of 

village Kudauri Post Sandila District 

Hardoi,do hereipy solemnly affirm and 

state on-oath as under

1 . Thgit the deponent is the petitioner in 

the above case and is fully conversant with,the 

facts deposed to hereinafter.

2. , That the deponent has read the contents 

of the, accompanying amendment application and 

has understood the same. ■

3. That the contents of paras 1 to 3 of the

amendment application are true to my own knowledge 

and those of paras 4 and 5 are based on legal 

advice . ;

4. That the annexures filed to the application i;



. 2 .
are true copies having duly compared with their 

respective originals.

W-

y

cO

Luck nov'i: dated -

February 27,1990. 'Deponent

I,the abovenamed deponent,do hereby verify 

that the contents of paras 1 to 4 of this affidavit 

are true-to my own knowledge, that no part of it i s ’ 

false and nothing material has been concealed in it. 

So help me God. •

Lucknov :̂ dated 

Feb. .27,1990, Deponent.

I,do hereby identify the deponert 
who has signed before me.

1 ! ^  
AdvocateT^
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In the Central Administrativa Tribunal at Allahabad, 

Circuit Bench, LucknoId.

misc. Application No. \ C M  of 1990. Q U ; ?

In

Case No. T .A . 1728 of 1987.

( Writ Ratitiona^ No. 1859 /85 )

Ishtiaq Ali

Union of India & Others

Versus.

Pstitionar

Respondents

The humble application on behalf of the Respondentf 

respectfully showeth as under s-

1.

2.

That the full facts and reasons have been set out in 

accompanying Written statement.

That for the facts and reasons stated in the accompanying 

written statement, the written Petition filed by the peti­

tioner has become infructruous and it is expedient in the 

interest of justice that the Writ Petition may be dismissed 

with costs.

P R A Y E R

Wherefore, it is most respectfully prayad that this 

Hon'ble Tribunal may kindly be pleased to admit the accompanying 

written statement and to dismiss the petition with costs.

Lucknoui ; 

Dated :

}. Cl,
( Dr. Dinash Chandra ) 

Aduocate,

Counsel for the Respondents,

I /
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I,

In ths Central Administrative Tribunal at Allahabad, 

Circuit Bench, LucknQia,

Written Statement on behalf of Respondents.

In

Casa No« T .A . 1720 of 1987 (Writ Petition No. 1359 of 1985 ),

i

Ishtiaq Ali

Versus,

Union of India 2e Others

Petitioner,

Respondents,

egad about J J  - years’

of Shrl --   - .  .  _  Supdt. of lost Offices,

Hardoi, do hereby solemnly affirm and state as under s-

1 , That the deponant is competent to fils  this KpfsiiKattKn

written statement on behalf of all the Respondents,

2, That the deponant has read the ujrit petition bJhich was

filed by Shri Ishtiaq Ali in the Lucknow Bench of Hon’ ble

wsW-Av
High Court, Allahabad andjias now been transferred to this 

Tribunal for disposal,

3, That the deponant has read the writ petition and has under­

stood the contents thereof,

4, That in the said writ petition, the petitioner had prayed for

issuing an order, writ or direction in the nature of certiorari 

quashing the order of suspension of the petitioner dated 

10 ,5 ,1985  contained in Annexure - 5 of tbe writ petition.

A
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5 . That the order of suspension dated 18 .3 .1985  has sines been 

reuokad with effect from A copy of the order

is being filed as Annexure No, R- 1 ,

5. That in view of the above submissions, the uirit petition seems

to Idb have become infructrious.

A-

Lucknow f 

Dated t

Verification

I ,  - - -  - -  - - - - - -  aged about - J - years, son of

- * --- Supdt. of post offices, Hardoi,

do hereby verify that the contents of para 1 to 3 are true to my personal 

knowledge and those of para 4 and 5 are based on records and those of 

para 6 are believed to be true oh legal advice. I have not suppressed 

any material fact.

Oeponant

If
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■'' - , '*■.■ ,̂. ■ H ■ ‘ ' ■ '
o'/o ®he Supdt’-of post'Of f lees : .ardpdi . Dn Hatdoi .

ORDER

• MemO;m.'F-Va4-05.'/ ' 
Dated at Hardol the .5*9*36

.Whereas'an'order placing, % r i  IshtiaqAli A.P*M ,Hardoi H(p '■ 
undaf suspension"was made vide this office m̂ rno even no-

- dated; iSeSeSS®  ̂ •

Now therefore the undersigned in.exercise of ^

€he powers conferred by clause^ (C) of sub rule 5 of rule 
10 © f ;the' central civil services (CCA| rules 1965 revoke . 
the saad order, of susriension'v/ith .iipmeddate effect. . ' .

Y

■ !

■ Copy to ■■ ,
'1- §iĥ ri Ishtiaq ,Ali APM Hardoi HO C,u|s)-
2-Tli.e P.M Harder for necessary act^ion «
3- gSPOS ,(HQ) Ip Hardoie _ \ ■
4- PUnlsliment r,egister ,D0. HardoiV. ' ' . 
5&:6. o/c and spare

cS'*
'SUpdt of postfoffices 

Hardoi Dn Hardoi
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Before the Kon’ ble Central Administrative TribUiial 

Circuit Bench,Lucknow. •

In  re:

Petition No. T .A .'Nc.l728 of 1987

J.shtiaq Ali .Petitioner

vs.

union of India & others . - -i^espondents-

V

Sjap^lementjri^Miidav^^

X, Ishtiaq Ali,aged about 62 years, son 

of Sri I m a m 'Uddin,Resident of village 

K u d a u r i , Post' Sandila,District Hardoi,do

hereby solemnly affirm and state on oath 

as under : -

That the deponent is the petitioner in 

the above case and is fully conversant with the 

facts depo^d to hereunder. j

2. That the suspension order against the

deponent/petitioner was revoked by opposite party 

no.3 vide Menio No. B/Arrgt/86-87 dated 9 .9 .8 6  and 

he was posted as A.P .M .Hardoi.

#• ; 
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3 , That on attainment of aQs of superannuation

petitioner was allovied to retire from service on

30 . 9.86  vide Memo LSG/ Istiyake Ali'dated

9 .9 . 86 . . A,photo stat copy of the same is annexed 

herewith as "to this affidavit.

f

4 . That subse^ently disciplinary proceedings

■against the petitioner were dropped vide Memo 

No.F -9/84-85 dated 3G. 10.87 v./hich v̂ ere initiated 

against him vide letter dated 16/18.7.85 and 

in which EnQuiry Officer submitted his reporc 

on 30 . 12.66  . A photo stat copy of the letter 

dated 30.10.87 is annexed herewith as !̂ S>.nS.rZ

to this wupplementary affidavit.

\ ..

r X '  !

5 . That the suspension of the petitioner 

was revoked and the period of the suspension 

was ordered to be treated on duty for all 

purposes. A photo stat copy of letter dated
v<^

7 . 9.88  Kerno r.o. 1^9/84-85 through v^hich .suspension 

of the petitioner was revoked is annexed herewith 

as Anriexure,._I>to.Sr̂  ̂ to the supplementary affidavit.

6 . That once the petitioner* s suspension 

order was revoked for all practical purposes, 

hence he should be treated as promoted earlier

^ T : . o d



than Sri S.D.Shukla, who Vv'as junior to the 

petitioner but promoted vide letter dated 15.7.86 when

petitioner vaas under suspension. ^

Lucknow:dated
Deponent,

I,the abovenan^ed deponent,do hereby verify 

that the contents of paras i to 6 of this affidavit 

are true to tny own knoy^fledge,that no part of i<- 

is false .and.nothing material has been concealed 

in it, Sg help me God.

Lpcknovv’: dated

3 .  ,1991
Deponent.'

. I,do hereby identify ,the deponent, who has 

signed before rae and is personally knov̂ ?n to me.

Advocate.

f.-, H./ ,

»'bo is i l l ' * s * t ;> • S k c AL'1-^M’
r:-  ̂ Allahabad

i  ̂  ̂- e ; V cXijmiljiBi
ottj . m [ !:.• n ;;erstaril!! 

;'h® ecHitcjits ti. i.-i-i :,,iHKivit 
'■lava |Ee«s r-. : rxijl
•a ” ’

A.’̂  k h a n  AM
OA '^ H r  '"■4MI‘•S IO M ER



'GOVERNMENT OF 11©
^ E P AKTMENT op  p o s t s  i

/

: 0 /0  The Sapat.' of Post 4,
: « «  o*f.ce, H«dox ,

i Memoe Wo«r-.9/94^03

• Osied at H « d o l . th«9.9 .es

■ order -

^  : H ^ d o l  HO - r 2 7 Z Z s lT n Z f s ' l lT ^ ^ ^ ^ ^  A . p ^ .

3'^en No, dated 18,3,85o I ^  ̂ ®ffics aj«mo of

i Koŵ  therefore* . -, ., ■

i ^ « e «  conferr«d by olaus8(o)'of of thW

l-entral C lv u  Ssn rl..,, ( c i , „ i f l o  -  ”  <=f 'ruls iO of t ) ,  , i

■«65, revoicc, th , . .x d  order oi * u u J .  I

I , •■ -̂“ raeMaSa )

! f) . '

supdt, fef::joS-t o f f io ,,

. ^ d o l  % i ‘'Mardoi-24iooi , ^^PPy to«->

f c r a c  ~  r  - « « .

s w ! ! : “ “  o .o .a „ ,o .:
Sjfe€»o/-̂  and spars ^
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GoverBfflent * f  In d ia  

Departm ent * f  P *a t s

0 /0  Supdfc, *f  P*st Offices Hard*! On, Har«®i,

Mem® «*.F- 9/e4- 85 

Dated at Hardl»i, the 3 0 .1 0 .1 9 07  

It was pr«p»3ed t« take discipilhary^iction «nd<«r r\lle«i4 

•  f CC3{CCA) R u le s ,1965 against Shri IshtiaqtJe All retired APM !■ 

Hard®.! HO vide this ® ffi«  m(OT® ®f even nuteb^r riated 1 6 /1 8 ,7 .8 !  

(G«py ef w hich  is encl®sed) • Memo ®f charqes cited rfseve 

delivered t« the 3PS en 20s7 „85 . All the charges levelled  igiiii* 

3t SPS were denied |s Shri lahtiaquft Ali APM Hardei BO v id S 'h ia  

applicetion dated 2 4 *7 .8 5 . Shti P .D .Srivastav s  A0POs(rM) ‘ 

C .O .Lucknew  and Shri BR Bajpai the then 0 . S .D .O .H a r d e i  

appeintei as EO anS PC respectively t® enqxiire int* t h *  eharg#^ 

vide this o ft ice  man* ®f even jHukber dated 3 0 .7 .8 5 ,  Shri H# 

Singh the then C, I . D »0 , Hard«ii was appeinted «s PO in p lac^ ,; '

©f Shri BR Bajpai PO vide this • f f i c e  raeine « f  w e n  BUiteey 

dated 2 5 ,2 .8 6 .  After ceinpletidn * f  enquiries shri PD S r iv a stn W  

SO# submitted his enquiry repeit datrad 3 0 ,1 2 .8 6 ,  receive# 

tlStia e ffic e  en 5 ,1 ,8 7 «
',i ■ ,

Since the SPS had retired *n V N  « f  3 0 ,9 .8 6  ajid «s |^ r  

ruie«9 ®f CCS(p«bnsi*n) rules 1972 the c«se was mibmitte< t» 

the President «f  India  through the DPS fcucknew Regi*« U iolai^' 

v ide  this effic®  l®tter •£ ev«n number dated 1 6 /2 7 ,2 ,8 7  

case was examined by DPS Iwcknew arad feund that it was » * t  

f * r  submissien t® the Directorate*®

The undersigned has no powers to d ecide  case of disclpil-  

aary proceedings of retired  • f f i c i a l  except dropping It#

Therefore# I ,  SlC ,Saxena ,SPOs Hardoi Da.^hereby o rier  

t® drop the disciplinary , proceedings agalntrt Shrd Ishtlaque All 1i 

retired  APM Hardoi HO in it ia te d  vide th is  o ffic e  le tte j  •£

:umbsr dated 1 6 /1 8 ,7 * 8 5 . !' i a ' ' i'

(S,C .Sax«jra) ■■

Supdt.- ^f'Post Offlcos '

Hardei Da, Hardol-241001;

'py to*- I

•Shri Ishtiaque A li retired APM Hardoi HO, ! :

2-The P®stmaster Hardoi HO for necc^^sary action , | jiii:

3-The DA(P) Lucknew. ' ,

4-The PMG UP Circle  Lucknow w /r  t« his f i le  No. lnv/H-3/2l/IB9’

/Q  for information «nA necessary a ctxon . V *

5-The DPS Lucknow Region Lucknow w /r  to h is  L w , Rny./y<

/ V 8 7 / 1 3  dated 13, 1 0 .1 9 8 7 . ‘- I

6& , ASPOs (HQ) D .O . Hardoi for pvmirOinietst Register and other '

f®r P'enslOis f ile  of retiree , '

8- C .R .Pile  of the retiree*. i»
I i

9-Heme ©f services ®f the retire*:.

10-Viyilance steatemrn*:. | 

u-c/':. '

.1'*

I
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GOVT.OF INDIA , i

d e p a r t m e n t  o f  p o s t s  ■

SFFICE OF THE^'aUPnT.OF POSTOFF^ CES. H j^RDOI DN.HARDOI.

Mem. N * . F . 9/ » 4-I5 
1 the y -?-*• |

WhBreas Shri Ishtifque A li ,r e t ir e d  APM Hard»i H .O .

,«ii placei under s u .p 8 n»ien vlke thie . f f i c e  i v . r

n « .d «te d  1 1 . 3 . 8 5  and arders .f| 8lif8|fenti»n, » f  the 

®hri l *h t iq u .  Ali were rsv.kadi vida t^ia  •f f ic e  

iivan numher dated 9 . J .iC .D is c x p lln a r y  ptaceedirtf* u n d «  , 

{tule«t4 af CCS(CCA) Rulai .IW iS  were stated vide th^s

af even^jnumksr dated t i / 1 1 . 7 . 1 5  and flnalieed  th l .^ :

^  «f even numker ^ated 3B,liO. * 7  with the ar^er 

the d isciplinary  jiraceedinsB asairtst Shri lahtiaifMe , i /

rati red APM Hardai HO initiated  vide this affice  meme ef 

even number dated 14/ 1 1 . 7 . 1 5 . "

The underpifnsd is  thetefare af the apinien that 

eusp0»a i«n  af the a f f i c i a l  was n«t justif ie d  because d i i c l ^ »  

“ U n a r y  preceedin^s under RulS .14 af CCS(GCA) r u l e s » l W 5 

ca^^arted  inta r u l e . 9 af CCS(Penaian) Rulea.1972 have been

ORPEW I

X,S.C.Saxena,SPO«J Hardbi Dn.hereby ardsr th *t  th« 

Sieriad * f  suapanaian af the said Sh tl  lehtique All b« 

as duty far  all purpese#*! | rt

S u p d t « O f ^ ^ S ? i

■ 1 I

«g^Shri Ishtique A ii^ratire^  Hardai HO in fe r«e fi»w »

Tha PoS^eHardai f « r  inf®rrai^ti®i5' m cessary  Bctien^ . 

ioAoCPl Luckn®w srwatiaFi

k:

I'':-.:

I
J 5

in^rnsas^im «J»i n/a
'I'7':

f
tm hi« file  n*elnv

5o Tha DoP.SoLucknaM Rs§i®n tucknew i»/«

file  and nsetssa aejjvicaa. ef 'tho a f f i c ie i

i^-ASP0® (HoQ*) B,0“}}a2rf®i fiff peniias, ease af tha efficiAj.
. . .  ^-/ i '  yp c^.5 ei® Luoknewo

9^ Th® Diicectsr V i^^ien ca  0/

m t l o ,  O /C  I. Sp®x«

■ ■■ 1 ■ ■ •

f|.
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